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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
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MI.K.A.Glm.MVﬁcate fo: the
Applicant(on fecelpt of counter filed by
Mr.A.K.BOsSe,learned ssc> states that this
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OA has already become infructueus.,On the

C{_j/,ga/ face of the said statement of the Advecate
for the Applicant,this OA is dismissed for
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